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University Grants Commission (UGC), the following universities are reportedly functioning 
outside their territorial jurisdiction:— 

 (i) Madurai Kamraj University, Madurai; 

 (ii) Shrimati Nathibai Damodar Thakersey (SNDT) Women’s University, Mumbai; 

 (iii) Eastern Institute for Integrated Learning in Management University, Sikkim; 

 (iv) Institute of Chartered Financial Analysts of India (ICFAI) University, Dehradun; 

 (v) Singhania University, Jhunjhunu (Rajasthan); 

 (vi) University of Petroleum and Energy Studies, Dehradun. 

 All the State universities, including privately funded universities, have been advised by the 
UGC to stop their operations, if any, beyond their territorial jurisdiction as off-campus/study 
centres/affiliation to college and centres operating through franchises. The State Governments 
have also been advised by UGC to take suitable steps for amending the existing Acts so as to 
bring the same in conformity with the directions of the Supreme Court of India in the matter of 
Prof. Yash Pal and another Vs. State of Chhattisgarh and others. 

Mandatory accreditation and grading of higher educational institutes 

 3444. SHRI N.K. SINGH: Will the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

 (a) whether it is a fact that Government is considering a proposal to introduce mandatory 
accreditation and grading for all higher educational institutions with the help of Government 
agencies; and 

 (b) if so, the details thereof? 

 THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI D. PURANDESWARI): Yes, Sir. 

 (b) The legislative proposal to introduce mandatory accreditation for higher education 
institutions is yet to be finalised. 

CBI cases against AICTE members 

 †3445. SHRI KALRAJ MISHRA: 
  SHRI O.T. LEPCHA: 

 Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state: 

 (a) whether it is a fact that CBI has taken action against Chairman and several members 
and officers of All India Council for Technical Education (AICTE) on charges of corruption; 

 (b) the names of members and officers and the sections under which they were charged; 
and 

 (c) the status of the inquiry and until when the chargesheet would be filed? 

†Original notice of the question was received in Hindi. 




